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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NMEW DELHMI

Of4 NO. 138 OF 2001
MEW DELHI, This The 9th Day of May, 2001.
HON’BLE SHRI KULDIP SINGH, MEMBER (J) .

Ih. K.P.Gupta

5/0 lateSh. Munna Lal Gupte ,
Rfo WZI-648, Sri Nagar,
Shakurbasti

Delhi . . wwmnnwnn Bpplicant
(By aAdvocate: Shri M.k L Gupta)

YERSUS

1. Govi. of NCT of Delhi.
through kKits Chief Secretary,
%, Sham Nath Marg,
Delhi~10054,

2. The Dirctor,
Prevention of Food adulteration,
Govt. of MCT of Delhi
P20, Lawrance Road Industrial Brea,
Delhi~110035

. The Director of Education,
Govt. of NCT of Delhi,
Old Secretariat, Delhi-110054.

R
s

The Commissioner,

Food & Supplies,

Vikas Bhawan,

Govt. of M.OLT. of Delhi.

T.T.0., Mew Delhi ~110002. « e ReEpondents
(By aAdvocate: Shri %ﬁ@sh Luthra)
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The applicant has filed this O under section
19 of the A.T. Act, 1985, whereby he is aggriewved b

the arbitrary and illegal action of the respondents.
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appointed as LDC on 23.2.1970 and thersafter was

promoted as  UDC  on 11.1.1971 after quaiifying the

examination and  was  promoted as  Head Clark 1)
19.6,1978. In June, 1990, he was further promoted as=
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intendent and iz presently working as F3S0 in the

office of the respondent No.4 since 1998.
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various departments of the respondents  bu
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the Director, Prevention of Food Adultsration,

of MCT of Delhi, he was conpelled to proceed to

w.e.f. £.9.1982 to 24.12.1983  on
ds. e has also submitted the

Ficate hut that issue has not been dec

The applicant further states that beca

aforementioned action of the respondents,

perind of leave nor incremsnts which have
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since 1983 has been paid to him, which has caused

us financial distress to the applicant as such he

praved  that the pressnt 084 be allowed
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tion to the respondents to pay his increments

N 1983 onwards.

The 08 is b
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have asubmitted that the applicant while

work

ing contested by the respondents.

ing

rade  II in the respondent No.2’s  Department,

ned absent w.e.f. B.92.1982 to 24.12.1983

ce  could not ke regularisesd, bacause ha

rary samployee  and the leave was nol gra

the provision of Rule 31 of CC8  (leave)

and, therefors, the respondsnt No.2

regularise his absence. %}\//,
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&. it iz further pleadsd that the respondent
has sent his case to the Directorate of Education in
the year 1989. for granting permanency as he was
warking then in the Education Department as such  his

&.9.82 Lo 24.12.82 could not be
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period w.e
regularised. It is further submitted that in the year
1990, the applicant was promoted to Grade I of DASE
and remainaed in Directorate of  Education till
September, 1993 but did not make any representation to
the said Deptt. till 22.11.2000. Thereafter, search
carried out when his representation was traced but his
service book was not tracesable and as such 1t was

ordered to construct a duplicats service book.

7. It is further submitted by the respondents
that they have now regularised the absence of the
applicant w.e.T. 5.9.1982 to 24.12.1982 but still

they plead that the 04 should be dismissed.

& I hawe heard the learned counsel for the

parties and gone through the record of the case.

. The only question to be decided in this case
is whether the applicant is entitled to increments
From 1983 or not. Aas the respondents themselves hawve
regularised the period from H5.9.82 to 24.172.8%,
therefore, nothing remains in this application to bs

decided. accordingly, the 04 haz to bs allowed.

1. In wiew of the above, 08 is allowsd with

direction to the respondents to pay to the applicanits

for




the increments
conseqguantly Tix
months from the

order. No costs.
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from 1983 onwards as per les
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date of receipt of a copy of
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